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File No. :-E/i 180/2009 

In the matter of :- 

Pramukh Steel PVt ILtd 
(AppellantAs—per ess-below 

 

Dated: 05/12/2016 

  

	'Appellant) 

Vs 

(Respondent) 

  

11 C.C.E. & S.T.-Vaidodara-I 
(Respondent as per address below ) 

  

I am directed to transmit hreWith a certified copy of Omer No..: A/1161111a016 dated : 25/11/2016 
passed by the Tribunal tinder section 35-C(I) of the Central Excise and *Act, 1944. 

\ 
• Assistant R'e istrar 

CESTAT-AHMEDA BAD 

S.NO, Case Number,Naiiie & Address of Appellant :- 
1 E./1180/2009 Pram okh Steel Pvt Ltd 	 • 

78/1h, Gidc, Mokorpurn, VotIsar MAI Road, 
. 

Opp. Gayatri Society, Makarpura, 
VADODARA 
O UJARAT- 

S.NO, Case Number, Name& Address of Respondent :- 
1 E'1180/2009 	S.T.'-Vadodara-i 

1ST FLOOR. .CENTRAL EXCISE BUILDING, 
RACE COURSE CIRCLE, VADODARA, 
GUJARAT-390007 

Copy To :- 
1. Chief Commission= Customs & Central Excise :Vadodara 
2. C mmissioner CuKoms & Central Excise (Appear.; :NII 

. o Commissioner() CESTAT, Ahmedabad 
4. CESTAT Bar Asset:talon, Ahmedabad 
5. CESTAT Bar Assoziation, New Delhi 
6. Master File 
7. M.'s Centax Publicirions Pvt. Ltd. 
8. LawCrux Advisors(?) Ltd. 
9. MS Knowledge Pressing Pvt, Ltd. 
10. -1 ANittilltionliticoobPi 14d, 	• 
I I. M.' Mark Prufeisianal Set vices Pi& Ltd. 
12. The ICFAI Socier, 
13.AdN ocate.M / CorfmitantP)  / Representative:- 

SMC-D-13*3 

C‘'  

ANKKatil Reg strut 
CESTAT - AHMEDABAD 



In The Customs, Excise .&. Service Tax Appellate Tribunal 

West Zonal Bench At Ahmedabad 

Appeal No.E/1180/2009-SM 
[Arising out of OIONo.01/APC/COMMR-I/2009, dt.20.03.2009, passed 
by Commssioner, C.Ex. & S.Tax, Vadodara] 

M/s Pram.xkh Steel Pvt. Ltd. 	
Appellant 

Commissioner of 4.Ex. & S.Tax 
Vadodara-I 

Respondent 

Represented by: 
For Appelliant: None 
For Respondent Shri S.K. Shukia, A.R. 

For approval and signature: 
Hon'ble Dr. D.M. Misra, Member (Judicial) 

1. 	Wt-,ether Press Reporters may be allowed to see the 

Orcer for publication as per Rule 27 of 	CESTAT 

(P-ocedure) Rules, 1982? 

2. \ nether it Should be released under R_Le 27 of the 

CESTAT(Procedure) Rules, 1982 for +7...3lication 

V a ny authoritative report.or not? 

Seen 

order? 
3. 	Vkiether their Lordships wish to see 	fair copy 

. 	. 

	

4 	hether order is to be circulated to 	Departme--  

_ithorities? 

CORAM: 
HON'BLE DR. D.M. MISRA, MEMBER (JUDICIAL), 

Date of Hear-;/Decision::.:7.11.201-6.':' 



Order No. A/11600 / 2016, dt.25.11.2016 

Per: Dr. D.M. Misra 

None present for the Appellant despite 
notices sent to them. 

e 

 2. 	The learned Auihorized 
Representative for the Re 	bl ough'1 

to my notice that-tile-notices Of hearing have been returned by the 

postal authorities as:'undeliveree.— 

3. 	

It seems that the Appellits are not serious in pursuing their 

case. Also, I find that the 
statements enclosed with the appeal paper 

book are not legible:. 

4. 	
In the result, the appeal, is dismissed. 

 

• 

 

 

(Dictated and pronounced in the :cen court) 

  

  

02 \ 
(Dr. D.M. Misra) 

Member (Judicial) 
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